
   

File No: DGSYS/APP/CZU/AGST/1/2026-ACES/GST O/o-ADG-DGS-ZU- CHENNAI             Dated 10.02.2026

 ADVISORY NO.  05 /2026 – Central Excise PMT-01 Filing Procedure

   Sub:  Filing Procedure of Form CE PMT-01 for Central Excise Taxpayers –Regarding        

 *****
Attention is invited to Chewing Tobacco, Jarda Scented Tobacco and Gutkha Packing 

Machines (Capacity Determination and Collection of Duty) Rules, 2026  (hereinafter referred 
as  ‘The  Rules”)  issued  vide   Notification  No.  05/2025-Central  Excise  (N.T.)2025   dated 
31.12.2025. 

2. As  per  sub-section  (2)  of  Rule  13,  the  manufacturer  shall  submit  a  statement  in 
FORM CE PMT-01 on the existing cbic-gst.gov.in portal. 

3.     Accordingly, step by step procedure for Filing statement in FORM CE PMT-01 in the 
Taxpayer  portal  i.e.,  “www.cbic-gst.gov.in”  (herein  after  referred  to  as  “Portal”)  with 
screenshots is detailed in the ANNEXURE-A.

4. The above advisory may be widely circulated to sensitize the field officers and trade. 
  

साहिल इनामदार | Sahil Inamdar
अतिरिक्त महानिदेशक | Additional Director General,

 प्रणाली प्रधान निदेशालय,  चेन्नई | DG Systems, Chennai

To

1. All the Pr. Chief Commissioners/Chief Commissioners of GST Zones.

2. The Pr. DG/DG, DGGI/DGGST/DG (Audit)/DG (TPS).

3. The Commissioner, GST (Policy Wing).

4. The Commissioner, Central Excise (Policy Wing).
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5. All the Pr. Commissioners/Commissioners of GST.

6. The Pr. ADG /ADGs of Systems, New Delhi/ Bengaluru / Kolkata/ Mumbai

7. The Joint Secretary, TRU 1

8. The Joint Secretary, DOR.

9. Web master, CBIC

Copy submitted to.

1. The Pr. Director General, Systems & Data Management, New Delhi ------for information

2. PS to the Member (IT) ----- for information.  
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ANNEXURE-A: STEP BY STEP PROCEDURE FOR FILING FORM CE PMT-01 

1. The portal for  Central Excise  is www.cbic-gst.gov.in 
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2. Click on  ACES (CE& ST)> ACES (CE& ST) LOGIN  which leads to the relevant Taxpayer Login 

 

 



3 
 

3.Taxpayer needs to enter login credentials and click submit button, then the Taxpayer dashboard will appear. 
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4.To file CE PMT-01, go to  Menu>CE Returns>File PMT-01 

 



5 
 

5.On clicking “File PMT-01” the following page namely FORM CE PMT-01, with the following list of tables will be displayed on the screen.  
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6. Click on the relevant tables to enter the details 

6.1. Step 1: “Manufacturer Details” under Table 1, viz.,   Central Excise Registration No, Email Address, Mobile No. Manufacturer Name, 

Address   will be auto fetched from the System.   Also the “Jurisdiction Details” viz., Commissionerate, Commissionerate Code, Division, 

Division Code, Range and Range Code will be auto-populated by the system.    
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6.2. Step 2: On clicking the tab “Challan Details” a table namely “Challan Details ” with the columns viz., CIN Number and CIN Date  will 

appear. The Taxpayer needs to enter the above columns as mentioned in the E-receipt of payments made.  
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6.3. Step 3: If the Taxpayer had paid more than one payment during the month, he/she should furnish those challan details by clicking “Add” 

button.   Once the details are entered in subsequent rows, the Taxpayer should click the “save” button before proceeding to next page.  

Then the message namely” Challan details saved Successfully” as below.  
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7. The Duty Payment Details  should be furnished in Table 4 such as Accounting Code, Accounting Code Type and Amount in respect of Duty, 

Interest(if any), Penalty(if any), Any other(if any).   
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The taxpayer has to enter the details exactly as furnished below in respect “Accounting Code” and “Accounting Code Type”.  (details 
given below are as per the maximum length allowed in the system)   

Particulars           Accounting code         Accounting code type 
Duty 0003 Duty 
Interest 0087 Interest 
Penalty 0087 Penalty 
Any other  0087 Anyother 

 

After entering the “Accounting Code” and “Accounting Code Type”, The taxpayer has to enter the amount paid in actuals in the 
“Amount” Column. 
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Once the details are entered the Taxpayer should click “Save” button before proceeding to next page.  Then the message namely “Duty 
Payment Details saved Successfully” as below.   
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8.  The Details of Abatement   should be furnished in Table 5 (Details of Abatement allowed by the Deputy Commissioner/Assistant 
Commissioner) as below. 
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8.1. Under the column “Machine Registration No.”, there will be a dropdown menu wherein a list of Machine Registration Numbers of 
the machines already declared will be available.   The taxpayer needs to select the machine registration number of a machine for which 
abatement was allowed by the Deputy/Assistant Commissioner. Other details such as Total duty liability for the machine, No.of days 
the machine was inoperative in the previous month, Net Abatement Claimed, order of abatement reference Number , Order of abatement 
date are to be filled by the taxpayer as per the “Order of Abatement” passed by the Deputy/Assistant Commissioner.   
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8.2. After entering all the above details, the Order of Abatement should be uploaded under the column “Order of Abatement to be 
Attached” by clicking “choose file”. 
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 8.3.  If abatement was allowed for more than one machine by the Deputy/Assistant Commissioner, the taxpayer can add more rows by 
clicking “Add” button to enter the details of other Abatements one by one.  
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8.4. Once the details are entered the Taxpayer should click “Save” button before proceeding to next page.  Then the message namely 
“Abatement Details saved Successfully” as below.  
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9.  Verification: The Authorized Signatory has to furnish self-declaration with regard to Verification. 
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Once entries are made, the taxpayer should save the data by clicking on the ‘Save’ button. Now the taxpayer can submit the Form CE PMT-01 by 
clicking on “Submit Application” Button.  
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Once the “submit Application” button is clicked, a message of successful filing of form along with the “Application Number” will be displayed 
on the screen. 
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10. On successful submission of the CE PMT-01, the taxpayer can view the CE PMT-01 Form filed by clicking on MENU > CE Returns > 
VIEW PMT-01.  
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10.1 The taxpayer can view the list of PMT-01 filed earlier in the page “list of PMT-01”.  The application numbers will be available 
under “PMT Reference No.” 
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10.2. On clicking the Application number under the column “PMT Reference No”, the following page will appear. The taxpayer can view the 
details submitted in the application.  

 


